| TEM NO 1 COURT NO. 2 SECTI ON XI'V

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

IA5-15 in CIVIL APPEAL NO 6166 OF 1999

UOIl. & CRS Appel I ant (s)

VERSUS

RAKESH KUVAR ETC. ETC. Respondent ( s)

(Wth appl n(s) for directions/clarification of court’s order
and per m ssi on to file

appl n.for clarification and office report)

(FOR FI NAL DI SPOSAL)

W TH

W P. (C) No. 104/ 2003 (Wth appln.(s) for interimrelief and office report)

Dat e: 04/08/2006 This Appeal/petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE K. G BALAKRI SHNAN

HON BLE MR JUSTICE D. K. JAIN

For Appellant(s) M.S WA Qadri, Adv.
M s. Rekha Pandey, Adv.

M. D.S. Mhra, Adv.

M. C. B. N. Babu, Adv.

M. Bimal Roy Jad, Adv.

For Respondent (s) M. Javed Mahnud Rao, Adv.

M. Nar esh Kaushi k, Adv.

dat ed

30. 03. 2001



Ms. Am ta Kal kal , Adv.

For Ms Lalita Kaushik , Adv

M . Subranmoni um Prasad , Adv

M . P. H. Par ekh, Adv.
M. E R Kumar, adv.

For MS P.H Parekh & Co. , Adv

M . Manoj Saxena, Adv.

M . Raj neesh Kr. Si ngh, Adv.
M ss Sanmeena Ahmed, Adv.
M. Rahul Shukl a, Adv.

For M. T.V.CGeorge, Adv.

For R Nos.3 & 4 M . Rudr eshwar Si ngh, Adv.

For M. P. Par neswar an, Adv.

UPON hearing counsel the Court made the follow ng

ORDER

Counsel for t he applicants submits t hat t he applicants ha
ve al r eady got t he benefi t

pursuant to the order dated 8th June, 2006 passed by the Union of India and the applicants rec
ei ved the

sai d commruni cati on on 22. 6. 2006. The appl i cant pr oduces a copy of t he or
der dat ed 8th June, 2006,

which is taken on record. 1In view of the said order, the I.A s are disposed of.

W P. (C) No. 104/ 2003:

Counsel for the petitioners submt that they had already got the benefit
and so no further

relief was sought for. |In view of the above statenent, the petitioner’s petition is disposed
of .
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Court Master Court Master



